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blished the organisations so that they
can guide them and help them. Beyond
that they can do nothing.

SHRI L. K. DOLEY: Sir, the Finance
Minister, while replying, in the first
part of the question has rightly men-
tioned about the need of national
priority in awarding such assistance
to many such projects. May I know
what are the criteria for giving such
assistance?

MR. SPEAKER: He has already men-
tioned it.

SHRI L. K. DOLEY: Compared to
the size of work, what is the percen-
tage of assistance that is given if they
go to those projects in the whole of
north-eastern region?

SHRI H. M. PATEL: I have not
understood his question, But, if he
means....

MR. SPEAKER- He wants to know
what are the criteria for that.

SHRI H. M. PATEL: I have already
mentioned that the criteria are there
They are available and they are com-
mon to all. But, because in this far-
eastern region, north-eastern regiom,
there 1s a certain amount of dearth of
such talent, the institutions have gone
out to do something which they ror-
mally do not do.

SHRI L. K. DOLEY:
ratio?

What is the

SHRI H. M. PATEL: I have already
said 'Yes' in the very first question
whether it i1s a fact that the invest.
ment of IDBI by way of financial as-
sistance 1s  comparatively low in
eastern and north-eastern region. If
you want actual figures, I can give
you that also.

For instance, in the north-eastern
region, the total amount given was
Rs. 5.26 crores between July 1976 to
June 1977, In the game period, in
? {he eastern region, that is, Bihar,
Orissa, Sikkim. West Bengal etfc. the
amount given was Rs. 89.17 crorss.
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Now, in the other region, it is higher.
But, it should not be forgotten thatin
addition to this, the IDBI is giving,
for those regions which are completely
neglected, a certain amount of assis-
tance. A certain amount of invest-
ment takes place in public sector
enterprises and, when you take that
into account, then, the gap is not as
wide as is thought.

SHRI SAUGATA ROY: Sir, in 1976
the Industrial Development Bank bad
initiated a soft window loan scheme
for the very sick jute industry in West
Bengal. It seems to me from the pre-
sent Report that that scheme is now
being watered down. Will the Minis-
ter be in a position to tell us the pre-
sent position with regard to the soft
window loan gcheme for the jute indus-
try which is so vital?

SHRI H. M. PATEL: There has been
no modification of the so-called goft
window loan scheme for the jute In.
dustry. The jute industry 1s in a
somewhat better state today than it
wasg when this scheme was instituted
but so far as the facilities are concer-
ned they still continue as it continued
earlier.

Failure of projects and Equipment
Corporation to Export Rallway Coaches
and wagons

*535. SHRI HARI VISHNU
KAMATH: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that the
Projects and Equipment Corporation
(PEC) has failed to carry out sub-
stantial orders placed by certain foreign
countries for railway coaches and
wagons in spite of the fact that full
advance payments had been made by
those conntries;

(b) if so, the names of such coun-
tries as well as the details of the trans-

actions involved;

(¢) the consequent loss to India’s
public exchequer; and
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(d) the nature of disciplinary and
remedial action takea in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (d).
A statement is laid on the Table of
the House.

Statement

There has been only one export
order for supply of railway wagons and
coaches where the buyer. namely, the
Ministry of Transport and Communi-
cations, Government of Uganda had
paid full value of the contract in
advance. The contract entered into
with the Project & Equipment Corpora-
tion, a subsidiary of State Trading Cor-
poration, in September, 1976 was for
supply of 250 wagons and 20 passenger
coaches Because of delay in opeming
of Letter of Credit as well as furnish-
ing of guarantee by the buyers in av
cordance with the terms of the
contract, the implementation of the
contract was held up for some uime
However, as result of discussions
held in India i1n January 1978 beiween
the parties the outstanding problems
relating to this contract have mostly
heen solved and the implemeatation of
ihe contract 1s expected to proceed
uninterrupted. There has been no loss
to India’s public exchequer and no
disciphinary or remedial action 18 cal-
led for in the matter

SHRI HARI VISHNU KAMATH:
Mr. Speaker, Sir, the statement shows
that this Project and Equipment Cor-
poration is a subsidiary of the State
Trading Corporation and a contract
was entered into in September, 1976—
that is, during the bogus Em-

erngency period-—for supply of
250 wagons and 20 passen-
ger coaches. Now, the Minister

says that there has been only one
export order for supply of railway
wagons and coaches where the huyer
had paid full value of the contract in
advance. May 1 know whether there
have been export orders for supply of
other goods besides wagons and pas-
senger coaches from other countries?
Whether orders were placed by other
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countries for supply of other goods
and equipment besideg railway wagons
and coaches? If go, whether there was
any default in regard to such con-
tracts with other countries?

shrenfes dn: o stwr fasgr
g oz drw W Fifwy ¥ wwafun
& wre aAr wrem wew TRl
it F X § Aifra 3 47 wary fray
wT wFAT

ot gfe faer waw ;. aw @i
WEAE # AT § ) TEy aoqE fw
& o v wwfean Wil foar § fe
ITATTRF IO fRq a0 &, 778 Faw
I AT §, A AATT 1 &7 ALY AW
2 % NV W1 39 A9F ¥ 9z
AT 9T IAE fAe 3w Aqr gy
Tifgg ¢
MR SPEAKER; ]t does not arise

from this qguestion. I have noi been
able to agree with you.

SHRI HARI VISHNU
The statement also says:

LAMAI:

“However, as a resull of discus-
siong held in India in Januwry 1178
between the parties the outstanding
problems relating to this contract
have mosily been solved .."

In regard fo opening of the letter of
credit gs well as furnishing of guarsn-
tee by the buyers—in accordance with
the terms of the contract—how much
delay wag there and also, may I know,
whether fhere was any fime-lag hetl-
ween that part of the coniract by the
buyers and the final settlement re-
ferred to in this statement?

st sfes v amd N Avw
Ay fremger & smr Ay H K
srawy aqe ¥ g

Later after a total delay of approxi-
mately one year, in October 1977, the‘
buyer paid the balance amount of
75 per cent and also in lieu of the
bank guarmntee.
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SHRI hAR] VISHNU KAMATH:
What about guarantee?

THE MINISTER OP COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
Sir, it ig true that the agreement was
reached in the year 1976. It was
agreed by the country concerned to
immediately pay the deposit. Unfor-
lunately, the delay wags not on the part
of our institution, PE.C. It was in
Apri] 1977, 12.5 per cent was paid in
cash in lieu of L.C. They paid 12.5
per cent (Interruptions) It was (n
April 1977 and the remaining amount
came to usg in October 1977. So, if at
all any delay has taken place, it is
not because of our institution but be-
cause of the country itself. Immedi-
ately after they deposited the amount,
we sat together. In the meantime,
there was some escalation of price.
Now, we told the country that the
prices have been escalated because of
that delay and accordingly when the
delegation came over here, it was dis~
cused, thrashed out. The country has
accepted to have the escalation
charges also So, so far as this con-
tract is concerned, there has been no
delay whatsoever, on the part of our
institution.

SHRI HARI VISHNU KAMATIL
The Uganda Government .

MR. SPEAKER: No, He has ans-
wered that.

SHRI HARI VISHNU KAMATI:
Follow up question......

MR. SPEAKER: No follow-up ques-
tion,

SHRI HARI VISHNU KAMATH: I
will raise a Half-Hour discussion on
that.

oft dwr v Ty oo ¥ H
Arer ¥ fosk oYe awrd fewk saw o
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W AT & T § Wy A g wn
1 afew wirs ¥ ow oW
St sar T i Ty St strewTe, Shew
wiafew gt § wEer ¥R gu Wi
wfasq & ¢ qlar 7 firer oy, qed
TR e #t g fawar sy ?

sit wnfos & ¢ Srar e we
g ¥ gy W ¥ o wfaw @R
LIGEICE T - S

MR. SPEAKER: What he says is that
we are short of wagons, Why are
you selling 1t outside?

SHR] MOHAN DHARIA: Here, so
far as our capacity is concerned, it
1s much more than what is needej by
Indian Railways. We give first priori-
ty to the needs of our Indian Ralways
and after fulfilling that priority there
is adequate capacity for exports and
naturally we are utilising that capacity
for export.

DR, VASANT KUMAR PANDIT:
Will the hon. Minister explain that
apart from the dzlay in opening of
letter of credit, was ther2 any dispute
over the size and specificat:ong of
these wagons? When the team had
come here, did they discuss this about
the wagons for which orders were
placed for their subply? Now, arising
out of that. ig there any proposal be-
fore the Government that the PEC
should be transterred to its parent
body?

SHRI MOHAN DHARIA: There was
no question of any dispute regarding
the specification. It was according to
the agreement reached and {t is accord-
ing to the desire of the country con-
cerned that we have decided to give
these {tems. There was no dispute.
8o far as the functioning of the PEC
s concerned, they have been doing

well and the preposal for
merging this body with fhe STC is
under conslderation.





